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TELECOM REGULATORY AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 13th November, 2017

F. No. 1-1/2017-Coord.—In exercise of the powers conferred under clause (a) of sub-section (2) of section 36,

read with section 8, of the Telecom Regulatory Authority of India Act, 1997 (24 of 1997), the Authority hereby further
amends the TRAI Meetings for Transaction of Business Regulation, 1999, namely:—

L)

(ii)
In regulation 6 of the TRAI Meetings for Transaction of Business Regulation, 1999, for the words “once a
month”, the words “once in three months” shall be substituted.

Note :

Short Title, extent and commencement

This Regulation may be called the TRAI Meetings for Transaction of Business (Third Amendment)
Regulation, 2017.

This Regulation shall come into force from the date of its publication in the Official Gazette.

SUNIL KUMAR GUPTA, Secy.
[ADVT.-I1I/4/Exty./307/17]

The explanatory memorandum explains the object and reasons of the TRAI Meetings for Transaction
of Business (Third Amendment) Regulation, 2017 (6 of 2017).

Annexure — A

Explanatory Memorandum
The TRAI Meetings for Transaction of Business Regulation, 1999, provides for time, place and the procedure

to be followed at the meetings of the Authority held under Sub-section (1) of Section 8 of TRAI Act,
including quorum necessary for the transaction of Business.

As per the clause 6 of Section IV of the TRAI Meetings for Transaction of Business Regulation, 1999, the
Meeting for Transaction of Business shall be held once a month. Further, the clause 5 of Section IV
empowers chairperson to decide the place and timing of the meeting of the Authority.

Regulation 15(1) provides that decisions can be taken through circulation of files and these decisions are
ratified in the subsequent meetings. Therefore, it is felt that the regulation may be amended to hold the
meeting of the authority at least once in three months.
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